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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH,AT HYDERABAD

0.A.NO. 214/96, \
Date of Orders: 16-2-96

o n
.-

Ehtween:

PaBabji, I PSS .
. AppliCant.

andg

1, Union of India, rep. by its Secretary,
Ministry of Heme Affairs,
North Block, New Delhi.

2. The U,P.S.C, rep. by -its Secretary,
New Delhi.

3. The State Gevt.of A.P. rep. by its
Chief Secretary, Secretariat, Hyderabad.A.P.
. » ++ Respondents,

1

For the ‘Applicant: Mr.K.Prabhakar Reddy, Advocate

For the Respenaents: Mr. N.R.Devraj, Sr.CGSC.
Mr.I.V.Radhakrishna Murthy, Spl.Ceunsel for A.P.Govt,

GORAM
THE HON'BLE MR. JUSTICE V.NEELADRI RAO : VICE-CHAI RMAN

THE HON'BLE MR..R.RANGARAJAN : MEMBER(ADMN)
The Tribunal made the follewing Order:=-

Sri YlSuryanarayana represented that Sri G.Alfred and
3ri R.S.Rama Rae will come eon record and necessary steps will be

taken up in this regard.
The learned csunsel for the applicant stated that in pursuance

of the OA filed by Sri K.Ch.V.Reddy, the junier of the applicant,

Sri K.Ch.V.Reddy, has to be placed above Sri C.Albert and Sri .

R.S.Rama Rao, and hence this OA may be allowed éccbrdiﬁgly. He

further submits that while the applicant is working as SP, sri

G.,Alfred and Sri’ R.S.Rama Rao are wérking as DIG and it is ene eof
sembarrassment te him, when he is senier to Sri G.Alfred and R.S.-

Rama Raoc as per the Pr:.nc:r.ple laid dewn in this Bench in 0.A.16/96
" and ether O.As.

In the circumstances referred te, Sri G.Alfred and
Sri R.S.Rama Rao are given time till 1ith March, 1996 te file the
M.as 'te at themselves impleads and for filing reply statement if any
in this. QA, sa that this OAcgnh be taken up for final hearing immedia-

tely beleow adm1551on en 15-3-1996.
Netice teo the resp@ndents in the OA, for reply 1n

the meanwhile. Call en 15«3 -96.
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R _ | Deputy Regisfzér(J)CC



* Te
1. The Secretary, Ministry cof Heme Affairs,
" Unien of India, North Bleck, New Delhi.

2. The Secretary, Unien Public Service Cemmissien,
' New Delhi.

3. The Chief Secretary, State Gevt.A.P.
Secretarlat, Hyderabad.A.P. ' i N

4,0ne cepy e Mr. K.Prabhakar Reddy, Advocate, CAT . Hyd.
5., One copy te Mre N.R.Devraj, Sr.CGSC CAT.Hyd.

6. One ceopy t® Mr.I.V.Radhakrishna Hurthy, Spl.Counsel for A.P.
CAT . Hyd. |

7. One cepy te Mr.Y.Suryanarayana, Advocate CAT Hyd.{ea behalf ef
' (Mr.G.Alfred and R.S.Rama Rae.)

8. One spare COpY.
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TYPED BY CHECKEL BY

COMPAKRED. BY APPROVEL BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYTERABAD BENCH AT HYDERABAD_
. ~ }

\n

THE HON@? MR,JUSTICE V .NEEI_TQ’!.DRI RAQ
VICE CHAIRMAN

AND

THE HON'BLE MR.R.RANGARAJAN s M{A)

Dated: [b-) -1096

. OKDER/JUIGIENT
' M.JVE.A./C.A,_NO.
. in
0.a.N0. L] )Ci L
T'.A.No.l (w.p.No. )

Admitted and Interim directions
‘iss

ed, :
Alliléq. calll o '7.57 3 /?6

Disposed ~f with directions

Disr%u’_ssed.
Disrr?}i ssed as withdrawn.

Dismissed for default. - -

Ordered/Re jected.
No order 'as to costs.

Fety qmafas dfasw
Centraf Administeative Tribural

S /IESPATCH |
2'9 FEB 199 \@*3(

gavam ‘aafis
HYDERABAD BENCH






